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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 216/2026

In the matter of:

Shriya Kumawat ...Applicant
Versus

Union of India & Ors. ...Respondents

RESPONSE ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE (RESPONDENT NO. 4) IN COMPLAINCE WITH
THIS HON’BLE TRIBUNAL’S ORDER DATED 09.04.2026.

I, M. S. Rawat, Senior Environmental Engineer, Delhi Pollution Control
Committee, 3™ Floor, Block-1, IT Park, Shastri Park, Delhi- 110053, do

hereby solemnly affirm and state as under:

1. That, I am working as Senior Environmental Engineer, Delhi
Pollution Control Committee and am conversant with the facts of the
present case on the basis of record maintained by Delhi Pollution

Control Committee in its ordinary course.

2. That, this matter was taken up by this Hon'ble Tribunal on
09.04.2026 and pleased to issue notice to the respondents for filing
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3. That the applicant has raised the issue in respect of implementation
of the CPCB directions concerning retrofitting of Emission Control
Devices/Equipment (RECD) in the Diesel Generators to control the
emission. It was also alleged that the necessary compliance of the
direction is required to be done by all the State respondents who
have fail to comply with the same. Further, it is also stated that
CAQM direction in this regard is not complied with by the States
falling in NCR region.

4. The CAQM vide the Direction No. 76 dated 29.09.2023 regarding

action to be taken on DG set pleased to direct:

1. With immediate effect the non-compliant DG set(s) shall not be
operated by the entity.

ii. The non-compliant DG set(s) shall be sealed immediately *by
SPCB/DPCC on receipt of this direction and reported to the
commission;

iii. The SPCB/DPCC  shall impose and realize appropriate
Environment Compensation (EC)charges, in accordance to the
standard schedule for Environmental Compensation (EC) charges
dated 06.02.2024 issued by the Commission, for operating such
non-compliant DG Set(s), considering the total no. of days these
DG Set(s) were operated beyond 01.10.2023 and the date of
sealing, as per the log books/established record for operation of
such DG Set(s)

iv. Only after the said EC has been deposited by the unit,
SPCB/DPCC may permit the unit to de-seal the DG set(s), only
(th a purpose to install/ fit the appropriate pollution control
m / equipment, as per the Direction No.76, based on a written
kst on such unit, within a specific period;
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v. Post due to corrective measures, the unit shall approach the
SPCB/DPCC concerned for operating regular operations of the DG
set(s) in question;

vi. Within 3 working days of such a request being made by the unit,
the SPCB/DPCC shall inspect the premises and ensure that only
such DG set(s) which are fully complaint with the requirement of
the Direction No.76 are thereafter permitted for operations/use by
the unit, under intimation to the Commission:

5. That, in pursuance of the order dated 02.12.2016 of Hon’ble
Supreme Court, the Graded Response Action Plan (GRAP) was
devised by the Ministry of Environment, Forests & Climate Change
(MoEF & CC), GOI for implementation under different Air Quality
Index (AQI) categories namely, Moderate, Poor, Very Poor and
Severe as per National Air Quality Index. The Plan stipulates the
measures which are to be taken by different Government agencies to
prevent worsening of Air Quality of Delhi-NCR (National Capital
Region) with special reference to PM 10 and PM 2.5 levels once

they exceed ‘Moderate’ National Air Quality Index (AQI) category.
Ministry of Environment, Forests and Climatic Change, GOI has
notified the implementation of Graded Response Action Plan
through Environmental Pollution (Prevention and Control) Authority
(EPCA) vide Notification No. S.0.118 (E) dated 12 January 2017.
Thereafter, Government of India notified CAQM Act-2021 and
constituted CAQM. The CAQM adopted the GRAP orders with
.. certain amendments. CAQM vide order No. A-110018/01/2021-

%/O/‘\’G:\QQMI%I-MS% dated 16.11.2021(Direction No.44), in Para 5 of

L)/ RAJ KRGk Athe direction enforced a strict ban on use of DG Sets, except for
ointed by . - . |
g,-“( Gﬁvggffﬂ’:‘fuf ~.emergency services, which are stipulated in the orders of the Sub- |
l‘\.cu ‘ i 1 . . .
% X Committee on invocation of GRAP from time to time.
Nt
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6. Regarding regulated use of DG sets the Commission has issued a
Direction No. 76 dated 29.09.2023 and amendment to date, for
adopting the following schedule for al| sectors in NCR including

Industrial, Commercial, Residential and Office establishments etc.

S.No| Capacity Range of System to be
adopted for
control of

emissions

Regulations for use

Power generating sets No restrictions (Even

during periods under
GRAP)

Power generating sets No restrictions. (Even

of all capacities up to during periods under
800 kW to standards GRAP)

as per MoEFCC

notification No. GSR

804(E) dated

03.11.2022

_\_§—_____——_— - .
800 kW and above Any emission
contro]
mechanism,

strictly subject to

No restrictions (Even
during periods under

GRAP)
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compliance of the
prescribed
emission
standards for this
category.

41 kW to less than
800 kW

Dual fuel mode
OR
Retro-fitted ECDs
through certified
vendors / agencies

No restrictions (Even
during periods under
GRAP)

19 kW to less than 41
kW

Dual fuel mode

No restrictions (Even
during periods under
GRAP) DG Sets not
working in a dual fuel
mode, only owing to
non-availability of
gas infrastructure and
supply, shall

be permitted only for
emergency services.

Portable DG sets
(below 19 kW)

Presently no
specific means of
emission control

are available in
this category /
capacity range of
DG sets.

No restrictions during
the periods, other than
restrictions under
GRAP.

Not to be generally
permitted during
periods of restriction
under GRAP. These
shall, however, be
permitted even during
periods under GRAP
only for emergency
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services.

*Standards for stack emissions for 800 kW and above capacity DG sets

SNo| Parameter Emission Standards

PM (at 15%
02)

1. | NOx (at 15% 650 mg / Nm3
02)

50 mg / Nm3

iii. | CO(at15% [100 mg/Nm3
02)

iv. |Minimum DG 30 meters OR minimum 6 meters above the height
Stack height |of the building where DG set is installed,
whichever is higher.

For example, if the building height where such DG
set is installed is 20 meters, minimum stack height
for DG set should be 30 meters from ground level:
While, if the building height itself is 27 meters, the
minimum stack height for the DG

set should be 33 meters from the ground level.

‘g&

* List of certified vendors for installation of RECD is available at the
website of CPCB:

https://cpcb.nic.in/N oise_and_Gensets/List_RECD_Vendors.pdf

7. Further, all the stakeholders have been directed to remove Scrapped,
Disconnected, Defunct, Not in use DG sets from their premises and
compliance of CAQM directions regarding DG Sets as amended to
date vide public notices in Hindi and English in leading newspapers.
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10.
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Further, CAQM has issued a Standard Schedule of EC charges dated
01.01.2025 for each DG set capacity for each day of violation as
under:

1. Rs. 7,500 for DG Sets between 20 kW - 125 kW capacity

2. Rs. 15,000 for DG Sets> 125 kW but< 800 kW capacity

3. Rs. 25,000 for DG Sets of 800 kW or higher capacity

And whereas, CAQM vide its letter dated 31.01.2025 has mentioned
that EC shall be levied in accordance to the Standard Schedule for
EC dated 01.01.2025 issued by the Commission, for each day of
violation and also mentioned that maintenance of log book for
operation of DG set is mandatory therefore, in absence of log book
or any established record, EC shall be levied from 01.10.2023
onwards. (from 01.01.2024 for emergency services as mentioned in
CAQM Direction 76) till date of sealing/removal of DG
Set/compliance of CAQM Direction No. 76 as amended to date.
DPCC issued DG Set Standard Operating Procedure (SOP), vide
office order dated 03.06.2025 attached as ANNEXURE-I

That pursuant to issuance of Direction No. 76 by CAQM regarding
retrofitting of DG Sets with approved RECDs, DPCC on 26.10.2025
followed with reminder dated 13.04.2026 has issued letter(s) to

Housing & Urban Development Corporation Ltd., Ministry of

~ Power, Ministry of Railways, Department of Training & Technical

/G‘Q- »&&Eﬁ%bﬂtlon Department of Telecommunication (GOI), Health &

Welfare Directorate of General Health Services, GAD,

RAJKR uum‘ﬂ “"

-YD( Appointedl
{1t GoviofNCT of

Q_JB Directorate of Higher Education, DSIIDC, DIMTS,

\a\i; Reg. No. 04 NCRTC Delhi Fire Services, Ministry of Civil Aviation,

X

(

‘in.--n—-/

\\ mt—«/w‘/
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under CAQM Direction No. 76 including;

a). Installation of approved pollution contro] mechanisms for DG
Sets having capacity above 800 kw:

b). Conversion of DG Sets having capacity from 4] kw to less
than 800 kW to dual-fuel mode o installation of CPCB certified
Retrofit Emission Control Devices (RECDs);

¢). Compliance requirements applicable to DG Sets having
capacity from 19 kW to less than 41 kW;

d). Conditions applicable to portable DG Sets; and

e). Other regulatory requirements prescribed by CAQM.

stakeholders. DPCC  hag caused  publication of  public

notices/advertisements in leading neWspapers during the years 2024

oeets ad H}ecﬂ@’j&ms The purpose of the aforesaid Newspaper publications

it ot NCT of Dalke )'rm

1% to-ensure wide publicity and awareness amongst a]] concerned
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regulatory requirements. Copy of one of the exemplary
advertisements issued by DPCC is annexed herewith as
ANNEXURE-III.

13. That, DPCC is not issuing Consent to Establish/ Operate for stand-
alone DG Set, like DG Set being used by Banks and other

commercial establishments. However, DPCC continues to monitor
the compliance and ensures effective implementation of the
directions issued by CAQM and other competent authorities. Till
30.05.2026 the status of action is as under:

Number of Inspection 1722
Number of non-compliant DG Set 76
sealed
Number of DG Set installed with 441
RECD
Number of DG Set installed with 167
Dual fuel kit
No. of CPCB IV (Compliant DG 271
Sets) found

14. Tt is therefore requested to this Hon’ble Tribunal that the present

response may kindly be taken on record.
DEMT

VERIFICATION

I, the above-named deponent, declare the contents of the present
response are true and correct to the best of my knowledge based upon
the documents and records available in the office and nothing material

has been concealed therefrom.
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DELHI POLLUTION CONTROL COMNMITTEE
DEPARTAMENT OF ENVIRONMENTAL. (COVT. OF NCT OF DELHI)
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI- 110053 |
http: 'dpec.delhigovt.nic.in i

c
1 ——

visit us at:

Yl
| \\.@ 1»:| -

OFFICE ORDER

Dated:- & 1/@5/ 202

Subject: Standard Operating Procedure (SOP) regarding DG Set(s) in compliance of

CAQM directions.

The Commission (CAQM), from time to time, has issued directions in respect of measures
to abate air pollution in the National Capital Region including directions for strict
compliance of air pollution control laws in force.

For regulated use of DG sets the Commission has issued Direction No. 73 dated 02.06.2023,
revised Direction No. 76 dated 29.09.2023 and an amendment dated 11.12.2024, for
adopting the prescribed schedule for all sectors in NCR including Industrial. Commercial,
Residential and Office establishments etc. which is summarized below :

8. Capacity System to be adopted Regulations for use
No | Range of DG sets for control of
emissions
1 Power None No restrictions (Even during
) periods under GRAP)
generating sets of all
capacities running
on LPG/ Natural
Gas/ Biogas/
Propane/Butane
2 Power generating None No restrictions. (Even during
sets of all capacities periods under GRAP)
up to 800 kW to
standards as per
MoEFCC
notification No. GSR
804(E) dated
03.11.2022
3 800 kW and Any emission control No restrictions (Even during
above mechanism, strictly periods under GRAP)
subject to compliance of
the prescribed emission
standards  for  this
category
4 41 kW to less Dual fuel mode OR No restrictions (Even during
than 800 kW Retro-fitted ECDs BRI OENE
through certified
vendors / agencies
5 19 kW to less Dual fuel mode No restrictions (Even during
than 41 kW s o storlng 1 & d
fuel mode, only owing to non-
availability of gas
infrastructure  and  supply,
shall
bte  permitted only for
emergency services.
6 Portable DG Presently no specific No restrictions during the

sets (below 19 kW)

means of emission
control are available in

periods, other than restrictions

pT.0.

i
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this category / capacity | under GRAP. Not to be

range of DG sets. : ;

generally  permitted  during

periods of restriction under
GRAP. These shall, however, be
permitted even during periods u

nder GRAP only for emergency

services.

*Standards for stack emissions for 800 kW and above capacity DG sets

S.No. | Parameter

Emission Standards

I’ PM (at 50 mg / Nm?
15% O,)
ii. NO (at 650 mg / Nm®
15% O3)
iii. CO (at 100 mg / Nm?
15% O3)
iv. Minimum 30 meters OR minimum 6 meters above the height of the building
where DG set is installed, whichever is higher.
DG Stack
height

For example, if the building height where such DG set is installed is
20 meters, minimum stack height for DG set should be 30 meters
from ground level;

While. if the building height itsell is 27 meters. the minimum stack
height for the DG set should be 33 meters from the ground level.

1. All the stakeholders are required to ensure compliance of above said directions, to

avoid penal action

2. List of certified vendors for installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendor

Standard Schedule of EC: CAQM has issued a Standard Schedule of EC charges dated
01.01.2025 for each DG set capacity for each day of violation as under:

1. Rs. 7,500 for DG Sets between 20 kW - 125 kW capacity

2. Rs. 15,000 for DG Sets> 125 kW but< 800 kW capacity

3. Rs. 25,000 for DG Sets of 800 kW or higher capacity

CAQM vide its letter dated 31.01.2025 (Annexure-1) has mentioned that EC shall be
levied in accordance to the Standard Schedule for EC dated 01.01.2025 issued by the
Commission, for each day of violation and also mentioned that maintenance of log book
for operation of DG set is mandatory therefore, in absence of log book or any established
record, EC shall be levied from 01.10.2023 onwards {from 01.01.2024 for emergency
services as mentioned in CAQM Direction 76) till date of sealing/removal of DG
Set/compliance of CAQM Direction No. 76 as amended to date.

11
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DPCC-J023/12/2024-CMC1-DELHI POLLUTION CONTROL COMMITTEE

Standard Operating Procedure (SOP):

(A)

Sealing/closure of non-compliant DG Set users:

1. DPCC shall issue Show Cause Notice for Closure/Sealing and imposition of
EC to non-compliant DG Set users (DG set having capacity 19 kW and above)
found non-compliant with respect to the directions issued by DPCC /CAQM
during inspection by DPCC.

2. In case, no reply received or found unsatisfactory reply (without supporting
documents). DPCC shall issue directions for Closure/sealing of non-compliant DG
sets.

3. DPCC shall take necessary steps and ensure effective sealing/closure of the
non-compliant DG Set(s) on the spot during inspection to whom closure/sealing
directions have already been issued.

Note: In case of Portable DG sets (below 19 kW), there is no restrictions during the
periods, other than restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during periods under
GRAP only for emergency services.

(B)

1L

I1I.

V.

V.

Imposition of EC as per CAQM Standard Schedule of EC:

The DPCC shall impose and realize appropriate EC charges, in accordance to the

Standard Schedule for EC Charges dated 01.01.2025 issued by the Commission for

operating such non-compliant DG set(s), considering the total number of days of
operation of non-compliant DG set(s) beyond 01.10.2023 (from 01.01.2024 for
emergency services as mentioned in CAQM Direction 76) and the date of sealing
or date of compliance of CAQM directions or date of removal if any (supported by

documentary evidence/copy of logbook/by giving an notarized affidavit in this
regard).

Reply / compliance report shall be supported by documentary proof i.e. purchase/
installation order of RECD from the CPCB empanelled vendor/ appropriate
pollution control system/ equipment/ Dual fuel kit (in case PNG supply, PNG line
to be connected with the DG set) from the approved/registered vendors of CPCB,
alongwith copy of log book / established records (duly signed and stamped by the
authorized person /authority of the unit for operation of such DG set (s) and a
notarized affidavit in this regard.

In the Affidavit, the details of log book must be separately endorsed in clear terms
that the DG Set(s) has been operated for the hours/ days mentioned in the loghook of
DG Set.

EC shall be calculated and levied according to the above records/documents and EC
Schedule of CAQM.

In case unit failed to respond to the directions for closure issued and physical
inspection is not done, DPCC officials shall first inspect the unit within 15 days to
ascertain the present status of DG set before deciding/levying EC. (non-response

pPT.0

1/37640/2025

12



L, 434

DPCC-J023/12/2024-CMCI1-DELHI POLLUTION CONTROL COMMITTEE

from unit might be due to closure/shifting/change of address of unit).

(C ) Revocation of sealing/closure directions to non- compliant DG Sets:

b,

11

IIL.

Based on a written request from unit/ entity accompanying with the receipt of
imposed EC, DPCC will de-seal the DG set(s) temporarily for 15 days with a
purpose to install/fit the appropriate pollution control system/ equipment/testing in
accordance with the Direction No. 76 of CAQM or removal of the non-compliant
DG Set from the premises. In the revocation letter it is clearly mentioned that the
DG Set will not be used for any other purpose except to install pollution control
device.

Subsequent to installation of applicable pollution control device, the unit/ entity
shall approach the DPCC for permitting regular operations of the DG set(s).

After such a request being made by the unit, the DPCC official shall inspect the
premises, verify the facts and ensure that only such DG set(s) which are fully
compliant with the requirements of the Direction No. 76 (as amended) are thereafter
permitted for operations/use by issuing permanent revocation order of
closure/sealing. Revocation order shall also be issued if the non-compliant DG set
found removed.

In case unit submitted that DG Set had been removed prior to 01.10.2023 with
substantiating documentary evidence and notarized aifidavit, the DPCC officials
shall verify the staius by way of site inspection. If DG set found removed,
revocation orders shall be issued.
If the consent has been revoked/refused for non-compliance of Direction Mo. 76 of
CAQM, unit shall not operate until compliance is submitted to DPCC and shall
apply fresh CTO on OCMMS portal alongwith compliance report in regard to
CAQM Direction 76.

(D ) Miscellaneous

Information about SCNs and EC orders shall be updated on Google Spreadsheet
which has been developed immediately after taking actions.

The EC order shall be sent through speed post as well as through email of the unit, if
available. In case unit is not registered with DPCC, order be sent though speed post
and uploaded on DPCC website. 15 days’ time shall be given to the violator/unit to
deposit the EC.

The SCN and directions shall be issued in the name of the entity responsible for DG
Set operation, determined as the tenant (if operating under a rent agreement) or the
landlord (if no rent agreement exists). Disputed ownership cases shall be investigated
to ensure notices target the correct entity.

In case the imposed EC is not deposited by the unit within 15 days, reminders are to
be issued through all modes (speed post/ email/ posted on DPCC website) as per the
time lines given as under:

» First reminder between 21 and 30 days giving further 15 days with the
approval of Cell/Branch Incharge, if the EC is not deposited by the violator
within time.

1797640/ 2025

213
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DPCC-J023/12/2024-CMC1-DELHI POLLUTION CONTROL COMMITTEE

» Second reminder between 21 and 30 days after first reminder giving further
15 days with the approval of Cell/Branch Incharge, if the EC is not
deposited by the violator within time.

~ Concerned JEE and AEE are responsible for issuance of necessary
reminders within the timelines specified above.

5. In case the EC is not realised in spite of above actions, after expiry of 90 days from

7.

Copy forinformation/requisite compliance 1o

the date of issue of order imposing EC, recovery letter shall be issued to the
concerned SDM with the approval of MS, DPCC.
Reminder wrt recovery of EC amount from all the units/entities in a sub-division
shall be sent to SDM once in 45 days with a copy to the concerned DM and
Divisional Commissioner. Such reminders be sent with the approval of the
Cell/Branch Incharge, through a dedicated Dealing Assistant deputed in each
Cell/Branch.
EC payments shall be made via demand draft in favour of Delhi Pollution Control
Committee or bank transfer as per guidelines for Deposition of Environmental
Compensation displayed at DPCC website home page, with proof submitted to
DPCC. Digitally signed by
K S Jayachandran
Date: 03-06-2025

324y ayachandran)

Member Secretary

1) All Additional Directors of DPCC

2) All SEEs/Cell In-Charges of DPCC

3) All EEs/AEES/JEEs of DPCC

4) Incharge IT - for getting the order uploaded on DPCC website
5) PPS to Chairman DPCC for kind information of the Chairman

1/37640/2025

14



436 ANNEXURE-II(COLLY) 15

By Speed Post/E-mail
- DELHI POLLUTION CONTROL COMMITTEE WAH
= | DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHD *.’l th
N8 |34 FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 <k
DPCC visit us at : http:/dpcc.delhigovt.nic.in e
F.No. DPCC/1023/21/2025-CMC1/ E Comp No. 289766/ 2816 Date: 26.10.2025
To,

The Commissioner,

Department of Industries, GNCTD,

419, FIE, Udyog Sadan,

Patparganj Industrial Area, Patparganj, Delhi-110092

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

Z; You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kKW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

| Digitally signed by

16

Meg h raj Meghraj Singh Rawat

, Date: 2025.10.26
Singh Rawat /3370 0550

SEE, DPCC

Encl.: As above



438

By Speed Post/E-mail

s DELHI POLLUTION CONTROL COMMITTEE \' XK
o DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) ‘l llFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Q oy

DPCC visit us at : hitp://dpec.delhigovt.nic.in inverent
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2817 Date: 26.10.2025
To,

The Principal Secretary,

Urban Development Department, GNCTD,
9th & 10th level, Delhi Secretariat,

L.P. Estate, New Delhi-110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
29.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4, Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

| Digitally signed by
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Meghraj \ Meghraj Singh Rawat

. ', Date: 2025.10.26
Singh Rawat ;.65 Joss0

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

== DELHI POLLUTION CONTROL COMMITTEE ‘| '
: DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \J) llFE
% 3rd FLOOR, BLOCK.-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 % dhnily
DPCC visit us at : http://dpec.delbigovt.nic.in d ?zﬂm
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2818 Date: 26.10.2025
To,

The Principal Secretary,

Irrigation & Flood Control Department,
L.M. Bund Office Complex,

Shastri Nagar, Delhi-110031

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

I8 It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kKW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
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Meghfaj Meghraj Singh Rawat

§ Date: 2025.10.26
SI ng h Rawat 14:42:30 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE ], (]
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) %’ hFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 MM”
DPCC visit us at : hitp://dpec.delhigovt.nic.in iarorwt
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2819 Date: 26.10.2025
To,

The Principal Secretary,

Public Works Department (PWD),
3rd level, Delhi Secretariat,

I.P. Estate, New Delhi-110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
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Meg hra J Meghraj Singh Rawat

Singh Rawat
SEE, DPCC

Encl.: As above

Date: 2025.10.26
14:44:54 +05'30'
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By Speed Post/E-mail

— DELHI POLLUTION CONTROL COMMITTEE (U
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \.l IJFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 | |
DPCC visit us at : http://dpec.delbigovt.nic.in \ s
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2820 Date: 26.10.2025
To,

The Chairman,
NDMC, 3rd Floor,
Palika Kendra, New Delhi-110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kKW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

5 Digitally signed by
MEQhra_j Meghraj Singh Rawat

¥ Date: 2025.10.26
Slngh Rawat 14:46:44 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

= DELHI POLLUTION CONTROL COMMITTEE | IAH
== DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \\‘./l hFE

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Uty
DPCC visit us at : http://dpcc.delhigovt.nic.in Enveenewt
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2821 Date: 26.10.2025
To,

The Chairman,
NHAI, G-5 & 6, Sector-10,
Dwarka, New Delhi - 110075

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kKW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
Meghraj Meghraj Singh

Rawat

Singh Rawat pate: 2025.10.26
14:48:55 +0530°

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

= DELHI POLLUTION CONTROL COMMITTEE ‘1 '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \‘l IJFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Qﬂmh

DPCC visit us at : hitp:/dpcc.delbigovt.nic.in
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2822 Date: 26.10.2025
To,

The Commissioner,
Transport Department,
5/9 Under Hill Road,
Civil Lines, Delhi 110054

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

B The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kKW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to

27



449

non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4, Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
Digitally signed by

Meg h raj Meghraj Singh Rawat

. Date: 2025.10.26
Singh Rawat /5. osso

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE |' '
=== DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) %‘ lIF[
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 }} o

DPCC visit us at : http://dpcc.delhigovt.nic.in et
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2823 Date: 26.10.2025

To,

The Commissioner,
Delhi Police, Delhi Police Headquarters,
Jaisingh Road, New Delhi- 110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

-
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:

https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel

mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

. Digitally signed by
Meghraj Meghraj Singh Rawat

H Date:.2025.10.26
Sing h Rawat 14:57:36 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE AT
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \.’) IJFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 % / el
DPCC visit us at : htp:/dpcc.delhigovt.nic.in et
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2824 Date: 26.10.2025

To,

The Commissioner,
MCD, Dr. Shyama Prasad Mukherjee Civic Centre,
Located at 11 Minto Road, Delhi - 110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.,

Yours sincerely

: | Digitally signed by
Meg hraJ \ Meghraj Singh Rawat

> '+ Date: 2025.10.26
Singh Rawat 15:00:07 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE "' '
s DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) ~¢ IJFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 \ A

DPCC visit us at : http:/dpec.delhigovt.nic.in swhm
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2825 Date: 26.10.2025
To,

The Vice Chairman DDA,

Vikas Sadan, B-Block,
1st Floor, INA, New Delhi-110023

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

8 It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
72.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 KW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpeb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf,
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
Meghraj { Meghraj Singh

. Rawat
Singh Rawat pate:2025.10.26
" 15:03:02+405'30

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

DELHI POLLUTION CONTROL COMMITTEE AT

——= | DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) hFE

QP | 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 bﬂ et
Evmreart

C visitusat: !tm:ﬂdgmgﬂh!gort.gk.ig

DPC
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2826 Date: 26.10.2025
To,

The Divisional Commissioner,
Office of Divisional Commissioner, GNCTD,
5, Sham Nath Marg, Delhi — 110054

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

Ls It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
Digitally signed by

Meg h raj .Meghraj Singh Rawat

: Date: 2025.10.26
Slng h Rawat 15:06:34 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

3rd FLOOR, BLOCK.-!, DMRC IT PARK, SHASTRI PARK DELHI-110053
visit us at : http:/dpce.delhigovt.nic.in

Liandll DELHI POLLUTION CONTROL COMMITTEE

ﬁ_ﬁ_ DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \\\.I hFE
oF VES
No.

F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2827 Date: 26.10.2025

To,

The Commissioner,
Development Department,
GNCTD, 5/9, Under Hill Road, Delhi-110054

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 KW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No."GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Meghraj | Digitallysigned by

Meghraj Singh
Smg h Rawat
Date:2025.10.26
Rawat . = 15002640530
SEE, DPCC

Encl.: As above



460

By Speed Post/E-mail

DELHI POLLUTION CONTROL COMMITTEE “ '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) y LIFE
/ Ustyetr

@l

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053

DPCC visit us at : http://dpec.delhigovt.nic.in
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2828 Date: 26.10.2025
To,

The Principal Secretary,

Health and Family Welfare, GNCTD,
9th Level, A-Wing Delhi Secretariat,
LI.P.Estate, New Delhi-110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
17.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 KW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noiseuand_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

. Digitally signed by
MeghraJ Meghraj Singh Rawat

H Date: 2025.10.26
Singh Rawat 15:12:26 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail
= DELHI POLLUTION CONTROL COMMITTEE ‘|’ '
—_— DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) UFE
W 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Uetpelr
DPCC visit us at : http://dpec.delbigovt.nic.in \
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2829 Date: 26.10.2025
To,

The Director General ,
Directorate of General Health Services,
GNCTD, F-17, Karkardooma, Delhi-110032

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3.  The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by

42

Meg h raj Meghraj Singh Rawat

Singh Rawa
SEE, DPCC

Encl.: As above

t Date:2025.10.26
15:15:18 +05'30'
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By Speed Post/E-mail

s DELHI POLLUTION CONTROL COMMITTEE ‘| '
ﬁ DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) hFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 ot
DPCC visit us at : http://dpec.dethigovi.nic.in \ ».&i
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2830 Date: 26.10.2025
To,
The Secretary GAD,

GNCTD, 2nd Level, 'A' Wing, Delhi Secretariat,
I.P. Estate, New Delhi-110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
| Digitally signed by

M €g hra j " Meghraj Singh Rawat

. + Date:2025.10.26
Singh Rawat 15:18:48 +05'30"

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

— DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENTAL, (GOYT. OF NCT OF DELHI) hFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 | \ o
bPCC visit us at : hitp:/dpecdelhigovt.nic.in {/ "
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2831 Date: 26.10.2025
To,
The CEO DUSIB,
GNCTD, Punarwas Bhawan,

I.P. Estate, New Delhi-110002
Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
. Digitally signed by

Meghraj | Meghraj Singh Rawat

. Date: 2025.10.26
Singh Rawat 15:20:15 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

= DELHI POLLUTION CONTROL COMMITTEE “’ '
—— DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \.l hFE
ﬁ 3rd FLOOR, BLOCK.-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 povte
DPCC

C visit us at : bttp://dpec.delhigovt.nic.in

F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2832 Date: 26.10.2025
To,

The Secretary,

Department of Education,
GNCTD , Delhi Secretariat, 9th Level, B-Wing,
Delhi Secretariat, New Delhi — 110002

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1 It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3, The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
Megh raj Meghraj Singh

. Rawat
Singh Rawat pate: 2025.10.26
15:23:10 +05'30"

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE "' (]
% DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) ~.' hFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-1 10053 \ "
DPCC visit us at : hitp://dpec.delbigovt.nic.in i
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2833 Date: 26.10.2025
To,
The CEO,

Delhi Jal Board, Varunalaya Ph-II,
Jhandewalan, Karol Bagh, New Delhi-110005

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MOEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.

(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

' Digitally signed by
Meg h raj Meghraj Singh

Rawat

Singh Rawat pate:2025.1026
15:25:03 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

éll

DELHI POLLUTION CONTROL COMMITTEE ‘| '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) ? hFE

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 o
DPCC visit us a1 : http://dpec.deihigovi.nic.in Envrent
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2834 Date: 26.10.2025
To,

The Chairman,
DTC, DTC Headquarters at L.P. Estate, New Delhi - 110002

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

L. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
29.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by
Meghraj Meghraj Singh

Rawat

Singh Rawat pate: 2025.10.26
15:27:07 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE \' , 0
| DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \.I hFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 \

DPCC visit us at : htp://dpec.delhigovt.nic.in \ d m
F.No. DPCC/1023/21/2025-CMC1/ E Comp No. 289766/ 2835 Date: 26.10.2025
To,

The Secretary,

Directorate of Higher Education GNCTD,
BTE Complex, Muni Maya Ram Marg,
Pitampura, Delhi-110034

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
72.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

54

. Digitally signed by
M eg h raJ - Meghraj Singh Rawat

= + Date: 2025.10.26
Singh Rawat 2355V

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

DELHI POLLUTION CONTROL COMMITTEE “’ '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) &‘/l IJFE

éll

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053

DPCC visit us at : hitp:/dpce.delhigovt.nic.in s
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2837 Date: 26.10.2025
To,

The Managing Director,

DSIIDC, N-Block, Bombay Life Building,
Connaught Circus, New Delhi - 110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

e You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

i Digitally signed by
Meg h raj | Meghraj Singh
. /. ‘Rawat
Singh Rawat pate:2025.10.26
7/ 15:34:15 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

= DELHI POLLUTION CONTROL COMMITTEE ‘| ’
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) & ljFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 \ ﬂ oS
DPCC visit us at : http:/dpcc.delhigovt.nic.in \ fvrent
F.No. DPCC/1023/21/2025-CMC1/ E Comp No. 289766/ 2838 Date: 26.10.2025
To,
The CEO,

Delhi Cantonment Board,
Office of Delhi Cantonment Board,
Sadar Bazar, Delhi Cantt-110010

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG

Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the

prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
72 .02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 KW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

| Digitally signed by

58

Meg h raj Meghraj Singh Rawat

. Date: 2025.10.26
Smgh Rawat 15:37:11 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE 1!
—— | DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHD) | ko) m:E
& |3r9FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 b W reths

DPCC visit us at : hitp:/dpec.delhigovt.nic.in et
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2839 Date: 26.10.2025
To,

The Vice President,

DIMTS (Delhi Integrated Multi-Modal Transit System Ltd.),
8th Floor, Block-1, Delhi Technology Park,
Shastri Park, Delhi-110053

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG

Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2 You are also well aware that Delhi faces grave air pollution particularly
i1 the winter season and the level of pollutants goes much beyond the

prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4, Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.
Yours sincerely

. Digitally signed by
Meg hraJ Meghraj Singh Rawat

3 Date: 2025.10.26
Sl ng h Rawat 15:39:36 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE AT
= | DEPARTMENT OF ENVIRONMENTAL, GOVT. oF XcT oF pen | ogs | {FF
QD | 3rFLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 | \ ﬂ by

DPCC visit us at : Bitp/dper.delhigovtnie.n Y et
F.No. DPCC/1023/21/2025-CMC1/ E Comp No. 289766/ 2840 Date: 26.10.2025

To,

The Director General,
CPWD, Nirman Bhawan,
New Delhi-110011

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1; It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

2 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets. :

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

. Digitally signed by
Meg h raj /\Meghraj Singh Rawat

H '+ Date:2025.10.26
Slngh Rawat 15:41:07 +05'30"

SEE, DPCC

Encl.: As above
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- DELHI POLLUTION CONTROL COMMITTEE AT
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DPCC visit us at : http:/dpce.delhigovt.nic.in d vret

F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2841 Date: 26.10.2025

To,

The Managing Director,

DMRC, Metro Bhawan, 13, Fire Brigade Lane,
Barakhamba Road, New Delhi-110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
Digitally signed by

Meg h raj  Meghraj Singh Rawat

% + Date:2025.10.26
Si ng h Rawat 15:43:06 +05'30’

SEE, DPCC

Encl.: As above
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DELHI POLLUTION CONTROL COMMITTEE l
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F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2842 Date: 26.10.2025

To,

The Managing Director,
NCRTC, Gati Shakti Bhawan,
INA, New Delhi - 110023

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
Digitally signed by

Meg hra J ' Meghraj Singh Rawat

H Date: 2025.10.26
SI n g h Rawat 15:45:42 +05'30'

SEE, DPCC

Encl.: As above
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- DELHI POLLUTION CONTROL COMMITTEE T
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F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2843 Date: 26.10.2025

To,

The Director,

Delhi Fire Service, GNCTD,

Delhi Fire Service Headquarters,
Connaught Lane, New Delhi - 110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to

67



489

non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

. Digitally signed by
Meg h raj Meghraj Singh Rawat

. Date: 2025.10.26
Singh Rawat 15:47:55 +05'30

SEE, DPCC

Encl.: As above



By Speed Post/E-mail

éll

DELHI POLLUTION CONTROL COMMITTEE " '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \é IJFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 \\ﬂ
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F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2844 Date: 26.10.2025
To,

The Secretary,
Ministry of Civil Aviation, Rajiv Gandhi Bhawan,
Block B, Safdarjung Airport Area, New Delhi - 110003

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

IE It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

p3 You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

i Digitally signed by
MeghraJ Meghraj Singh Rawat
Date: 2025.10.26

Si ng h Rawat 15:50:07 +05'30'
SEE, DPCC

Encl.: As above
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F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2845 Date: 26.10.2025
To,

The Executive Director,
Reserve Bank of India 6,
Parliament Street, New Delhi-110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concemned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
. Digitally signed by

M eg h raj Meghraj Singh Rawat

i Date: 2025.10.26
Si ng h Rawat 15:53:28 +05'30'

SEE, DPCC

Encl.: As above
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DELHI POLLUTION CONTROL COMMITTEE “ ’
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F.No. DPC(C/J023/21/2025-CMC1/ E Comp No. 289766/ 2846 Date: 26.10.2025
To,

The Chairman,

Housing and Urban Development Corporation Limited
Core-7A, HUDCO Bhawan, India Habitat Centre Lodhi Road,
New Delhi-110003

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

Z, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
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non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC

notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely
Digitally signed by

Meg hraj ' Meghraj Singh Rawat

i 4 Date: 2025,10.26
Sing h Rawat 15:55:46 +05'30'

SEE, DPCC

Encl.: As above
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F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2847 Date: 26.10.2025
To,
The Secretary,

Ministry of Power, Shram Shakti Bhawan,
Rafi Marg New Delhi-110001

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

L It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3 The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4, It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Contro]l Committee.

Yours sincerely

. Digitally signed by

76

Meg hr aj Meghraj Singh Rawat

, '+ Date: 2025.10.26
Singh Rawat 755" oss0

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

o DELHI POLLUTION CONTROL COMMITTEE ‘l 4
— DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) lIFE
ﬁ 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Q/ iy

DPCC visit us at : http://dpcc.delbigovt.nic.in d Barrst
F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2848 Date: 26.10.2025

To,

The Chairman, Railway Board,
Ministry of Railways, Room No. 236, Railway Board,
Rail Bhawan, Raisina Road, New Delhi-110001

Subject : Compliance of Directions of CAQM regarding DG Sets.

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG

Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2, You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to

operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

Digitally signed by

78

Meghraj Meghraj Singh Rawat

. Date: 2025.10.26
Slng h Rawat 16:01:18 +05'30'

SEE, DPCC

Encl.: As above
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By Speed Post/E-mail

- DELHI POLLUTION CONTROL COMMITTEE URE
—_ DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) N& IJFE
% 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 Q Sk

DPCC visit us at : http://dpec.delhigovt.nic.in H

F.No. DPCC/J023/21/2025-CMC1/ E Comp No. 289766/ 2836 Date: 26.10.2025

To,

The Secretary,

Department of Training and Technical Education,
Muni Maya Ram Marg, Pitam Pura, Delhi-110034

Subject : Compliance of Directions of CAQM regarding DG Sets.
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023,
amendment dated 22.02.2024 and 11.12.2024 regarding regulated use of DG
Sets (copy enclosed).

1. It is brought to your kind notice that the whole Union Territory of Delhi
has been declared as an Air Pollution Control area, under sub section (I) of
section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
Notification No. GSR 106 (E) dated 20.02.1987.

2. You are also well aware that Delhi faces grave air pollution particularly
in the winter season and the level of pollutants goes much beyond the
prescribed standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining
areas (CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed emission
standards for this category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual
fuel mode OR Retro-fitted Emission Control Device through CPCB
certified vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual
Fuel Mode kit. DG Sets not working in a dual fuel mode, only owing to
non-availability of gas infrastructure and supply, shall be permitted only
for emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods of
restriction under GRAP. These shall, however, be permitted even during
periods under GRAP only for emergency services as stipulated in
Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or
Gensets of all capacities up to 800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP

List of CPCB certified vendors for installation of RECD is available at
the website of CPCB:
https://cpcb.nic.in/Noise_and__Gensets/List_RECD_Vendors.pdf.
(copy enclosed)

4. It is therefore requested to look into the matter and issue suitable
instructions to the concerned to ensure compliance of above cited CAQM
Direction and use only compliant DG Sets. All units including Industrial,
Commercial, Residential, Office establishments, Banks, Mobile Tower
Buildings, Health Care Facilities, Railway Stations, Metro Stations, Bus
Terminals, Embassies etc. under your jurisdiction are required to replace the
non-compliant DG Sets with the compliant DG Sets or convert to Dual fuel
mode or installed with RECD, as applicable, to control air pollution due to
operation of DG sets.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely

. i/ Digitally signed by
M eg h raJ \Meghraj Singh Rawat

. + Date: 2025.10.26
Singh Rawat 5% +05'30"

SEE, DPCC

Encl.: As above
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Direction No. 76

COMMISSION FOR AIR QUALTTY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS
17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi-110001

F. No. A-11018/01/ 2021-CAQM[|3.522- 433 ) Dated: 29.09.2023

Subject: Directions under Section 12 of the Commission for Air
Quality Management in National Capital Region and
Adjoining Areas Act, 202l - Review of regulations for use of
DG sets in NCR.

WHEREAS, Ministry of Environment, Forest and Climate Change,
Government of India, in exercise of the powers conferred under Section 3
of the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Act 2021, has constituted the Commission for Air
Quality Management in National Capital Region and Adjoining Areas

(hereinafter referred to as the Commission);

WHEREAS, under Section 12 (1) of the Act, the Commission is vested
with powers to take all such measures, issue directions, etc., as it deems
necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

WHEREAS, Section 12 (2) (ix) of the Act empowers the Commission
to issue directions in writing to any person, officer, or any authority and

such person, officer or authority shall be bound to comply with such

directions;

WHEREAS, Section 12(2)(iv) of the Act empowers the Commission to
lay down parameters for discharge of emissions from various sources

whatsoever that have implications on the air quality in the region;

T

o
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WHEREAS, Section 12(2)(v) of the Act also empowers the Commaission
to impose restrictions and regulate operations or processes that have

implications on air quality in the region;

WHEREAS, the Commission has repeatedly taken up the matter
relating to air pollution with the State governments of Haryana, Rajasthan,
Punjab, Uttar Pradesh and Government of NCT of Delhi and various
organizations concerned of the Central and State Governments/ GNCTD
and has issued various Directions, Advisories and Orders for effective
implementation of measures for abating air pollution in NCR, from time to

time;

WHEREAS, the Commission has observed and has been sensitizing
all stakeholders that, amongst others, large-scale unregulated use of Diesel
Generator (DG) sets is a major contributing factor for deterioration of air

quality in the region;

WHEREAS, in wake of generally prevailing adverse air quality in NCR
during the winter season, the Commission, through directions No. 54-57
dated 08.02.2022, followed by Direction No. 68 dated 14.09.2022 and its
related orders called for regulated use of DG Sets in the NCR, particularly
during the periods of restrictions under the GRAP, subject to adopting
emission control measures /devices/ systems such as retrofitted Emission
control devices (ECDs) and dual fuel mode (gas and diesel), amongst other

means of emission control,

WHEREAS, large number of DG sets operating in the region, even
during the periods other than restrictions under the GRAP, cause heavy air
pollution and are a matter of concern and thus, with a view to regulating
the use of DG Sets even for such periods, the Commission issued Direction
No. 71 for expeditious conversion of DG Sets to dual fuel mode, in areas

where gas infrastructure and supply is available;

WHEREAS, the Commission from time to time reviewed the progress

and status in this matter, in line with various directions issued by it;

N
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WHEREAS, the Commission revisited / reviewed some provisions of
the extant directions on the regulated use of DG sets and issued a revised
Direction No. 73 dated 02.06.2023, to be applicable across all sectors in
the NCR including Industrial, Commercial, Residential and Office

establishments etc., as well as permitting more time to implement the
schedule w.e.f. 01.10.2023.

WHEREAS, preparatory actions were initiated by various
stakeholders towards emission control from DG sets through retro-fitted
ECDs and / or dual fuel systems, a number of representations were still
being made to the Commission, including deliberations / meetings with

various stakeholders in this context, wherein the following were
highlighted:

1. Issues related to availability of certified RECDs and agencies for all

capacity ranges and vintages of DG sets.

ii. Issues related to availability / delays in PNG infrastructure and
supply, purely for DG sets.

ili. Techno-commercial issues, logistics and time involved for fitment of
RECDs / conversion to dual fuel mode.

iv.  Issues related to availability of DG sets to the latest standards as in
MoEFCC notification No. GSR 804(E) dated 03.11.2022 (CPCB-IV).

v.  No means for emission control in under 19 kW capacity range of DG
sets (neither RECDs nor dual fuel mode are available / suited).

vi. Issues related to use of DG sets for emergency services.

Owing to the above, a number of stakeholders broadly requested for
the following:

(a) Extension of the deadline of 30.09.2023, as laid down in Direction
No. 73, by about 3 months.

(b) Stipulating a condition of ‘OR’ instead of ‘AND’ towards fitment
of RECDs and conversion to dual fuel system, for all categories of
DG sets above 19kW capacity.

(c) Permitting DG Sets of >800 kW capacity to be run uninterruptedly

for the durations of power supply failure, subject to compliance of

~
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standards as in Direction No. 73 dated 02.06.2023, even during
restrictions under GRAP.

(d) Permitting such DG sets of < 125 kW capacity to be run for
emergency services, even during the restrictions under the GRAP,
where either certified ECDs are presently not available at all or
where gas infrastructure and supply is also not available to enable

running them in a dual fuel mode.

NOW, THEREFORE, in due consideration of the contentions and
submissions made by various stakeholders, issues in ground level
implementation, availability of RECDs / dual fuel systems / new gensets
to CPCB -IV standards and various other techno-commercial
considerations put forth by them, the Commission, pursuant to a
comprehensive review and in supersession of all extant directions / orders
/ guidelines on the regulations for DG sets, now directs for adoption of the
following Schedule for regulated operations of DG sets (only as a backup
against regular power supply failures) across all sectors in NCR including

Industrial, Commercial, Residential and Office establishments etc.:

S. Capacity Range of System to be Regulations for
No. DG sets adopted for use
control of
emissions
L. Power generating None No restrictions
sets of all capacities (Even during
running on LPG/ periods under
Natural Gas/ Bio- GRAP)
gas/Propane/Butane
2. Power generating None No restrictions.
sets of all capacities
up to 800 kW to (Even during
standards as per periods under
MoEFCC notification GRAP)
No. GSR 804(E)
dated 03.11.2022 |

e
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800 kW and above

Any emission
control mechanism,
strictly subject to
compliance of
emission standards
as indicated below. *

No restrictions

(Even during
periods under
GRAP)

125 kW to less than
800 kW

Dual fuel mode
OR
Retro-fitted ECDs
through certified
vendors / agencies

No restrictions

(Even during
periods under
GRAP)

19 kW to less than
125 kW

Dual fuel mode

No restrictions

(Even during
periods under
GRAP)

DG Sets not
working in a dual
fuel mode, only
owing to non-
availability of gas
infrastructure and
supply, shall be
permitted only for
emergency services
as stipulated in this
direction.

Portable DG sets
(below 19 kW)

Presently no specific
means of emission
control are available
in this category /
capacity range of
DG sets.

No restrictions
during the periods,
other than
restrictions under
GRAP.

Not to be generally

permitted during
periods of
restriction under
GRAP. These shall,
however, be
permitted even
during periods
under GRAP only
for emergency
services as

stipulated in this
direction.
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*Standards for stack emissions for 800 kW and above capacity DG sets

S.No Parameter Emission Standards
il PM (at 15% 0O») 50 mg / Nm3
ii. NOx (at 15% O,) 650 mg / Nm3
iii. CO (at 15% 02) 100 mg / Nm3
iv. Minimum DG Stack |30 meters OR minimum 6 meters above
height the height of the building where DG set is

installed, whichever is higher.

For example, if the building height where
such DG set is installed is 20 meters,
minimum stack height for DG set should
be 30 meters from ground level;

While, if the building height itself is 27
meters, the minimum stack height for the
DG set should be 33 meters from the
ground level.

The regulated schedule for operation of DG sets issued vide Direction No.
73 dated 02.06.2023 comes to effect from 01.10.2023. The revised schedule
as above further eases out the means of implementation and addresses
practical difficulties and techno-commercial concerns of various
stakeholders and thus the revised schedule for regulation of DG sets would
be in force in the entire NCR w.e.f. 01.10.2023.

Notwithstanding the revised schedule as above, in the interest of not
disrupting emergency services and permitting sufficient time for adopting
the stipulated emission control mechanism in such existing DG Sets, the
Commission, hereby, as a one-time exception, permits DG Sets for all
capacity ranges (which have still not been equipped with emission control
devices / systems as per the above noted schedule), to be run only for
emergency services in the NCR as listed below, even under periods of
restrictions under the GRAP, only up to 31.12.2023 and strictly subject
to adherence to the above noted schedule / measures for emission control
thereafter:

(i) Elevators / Escalators / Travelators etc. in various
installations; Commercial entities / residential societies shall,

however, ensure that operation of DG sets and supply
Unyf
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therefrom is purely limited to operation of elevators /
escalators / travelators etc. and not for any other activities of
commercial entities / residential societies.

Medical Services (Hospital/Nursing Home/Health care
facilities) including units involved in manufacturing of life
saving medical equipment/devices, drugs and medicines.
Railway Services / Railway Stations.

Metro Rail Corporation & MRTS Services, including trains and
stations.

Airports and Inter-State Bus Terminals (ISBTs).

Sewage Treatment Plants.

Water pumping Stations.

Projects related to national security, defence & of national
importance.
Telecommunications and IT/ data services.

It is further reiterated that appropriate emission control mechanism
shall be put in place on or before 31.12.2023, in respect of DG sets being

used in above listed emergency services, to avoid action under the relevant

provisions of laws / rules / regulations / directions etc., thereafter.

NCR State PCBs/ DPCC shall ensure compliance of above noted

directions and regularly monitor the field level implementation.

To

s -
(Arvind Nautiyal)
Member- Secretary

1. The Chief Secretary, Government of NCT of Delhi
2. The Chief Secretary, Government of Haryana

3. The Chief Secretary, Government of Rajasthan

4. The Chief Secretary, Government of Uttar Pradesh

Copy to:
Chairman, DPCC
Chairman, HSPCB
Chairman, RSPCB
Chairman, UPPCB
Chairman, CPCB. r

O GRG0 B e

The Chairperson and all Members, CAQM.

ember- Secretary
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Trster TrsrETHT A T RSt ey .li iill
YL IOTAT A ET ATV P a,
Commission for Air Quality Management in e * .
National Capital Region and ’*
Adjoining Areas el

. CAQM

F. No.11016/01/ 2022-CAQM.Vol-III Dated: 22.02.2024

Subject: Amendments to Direction No. 76 dated 29.09.2023- Regulated
use of DG Sets-reg

Pursuant to a comprehensive review and in supersession of all extant
dircctions / orders / guidelines on the regulations for DG sets, Direction No.
76 dated 29.09.2023 was issued by the Commission under section 12 of the
Commission for Air Quality Management in NCR & Adjoining Area, Act, 2021,
directing for adoption of the Schedule for regulated operations of DG sets (only
as a backup against regular power supply failures) across all sectors in NCR
including Industrial, Commercial, Residential and Office cstablishments etc.

2. As certified Retrofitted ¥omission Control Devices (RECD) are now also
available for 61 to 125 KW capacity range of DG sets, Sr. No 4 & S in said
Direction No. 76 dated 29.09.2023 are hereby amended as under:

'S, DG set Capacity range as|DG Sct Capacity range as

|

7No.A B rm_t_agtiion_eid i_n DircctiogﬂNg. 76 amended now )
4. | 125 KW to less than 800 KW o 61 KW tcj‘ less than 800 KW
5 B }9 ISW to lcEs than 12§ KW }9 K\Y Eo less than 61 KW

3. All other stipulations under the Direction No 76 dated 29.09.2023 will
remain unaltered. )

( Arvind Né }
To,

The Chief Secretary, Government of NCT of Delhi
The Chief Secretary, Government of Haryana

The Chief Secretary, Government of Rajasthan
The Chief Secretary, Government of Uttar Pradesh

Rl S e

Copy to:

Chairman, DPCC

Chairman, HSPCB

Chairman, RSPCB

Chairman, UPPCRH

5. Chairman, CPCB. r

6. The Chairperson and all Members, CAQM ; /
( AW
Memhe ecretary

17 & Tifdre, SiaTe’ suuR e (@, A, fafesm, eTaeta anf, A¢ faewit-110001
QY 1 011-23701213, ﬁ Hd : cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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2
TrET TroraT= it @y sty =t @ o«hh__
T AOTHAT TS SAT2TIr N * 6”.
Commission for Air Quality Management in P 4 b )
National Capital Region and A
Adjoining Areas ":.‘\OM

F. No.11016/01/ 2022-CAQM.Vol-1II 11 &S D7 Dated: 11.12.2024

Subject: Amendment to Direction No. 76 dated 29.09.2023- Regulated
use of DG Sets-reg

Direction No. 76 dated 29.09.2023 was issued by the Commission
under section 12 of the Commission for Air Quality Management in NCR &
Adjoining Area, Act, 2021, directing for adoption of the Schedule for regulated
opcrations of DG sets (only as a backup against regular power supply failures)
across all sectors in NCR,including Industrial, Commercial, Residential and
Office establishments etc.

2. Owing to availability of certified ECDs now also for DG sets upto 41 kW
capacity, as against only up to 61 kW capacity and higher earlier, the schedule
for emission control from DG sets Sr. No 4 & 5 in said Direction No. 76 as
amended on 22.02.2024, is hereby further partially amended as under:

Sr. No. |

DG sct Capacity range as|DG Set Capacity range as

- amended on 22.02.2024 | amended now
4. |61KWtoless than 800 KW | 41 KW to less than 800 KW
5 |19 KWitoless than 61 KW | 19 KW to less than 41 KW _

3. All other stipulations under the Direction No 76 dated 29.09.2023 will
remain unaltered

( Arvind Nautiyal)
To,
1. The Chief Secretary, Government of NCT of Delhi
2. The Chief Secretary, Government of Haryana
3. The Chief Secretary, Government of Rajasthan
4. The Chief Secretary, Government of Uttar Pradesh
Copy to:

1. Chairman, DPCC
2. Chairman, HSPCH
3. Chairman, RSPCHB
4. Chairman, UPPCHR
. Chairman, CPCB, I

)
6. The Chairperson and all Members, CAQM W
( W
Mentber- Secretary

17 4t HfSe, FareR SR e (@, A, R, et anf, 7€ Reet- 110001
oM : 011-23701213, § A9 : cagm-ner@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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List of manufacturers certified for Retro
applicable to Diesel Genset Engines (Up to 8

Central Pollution Control Board

fit Emission Control Devices (RECDs)
00 kW) for different capacity ranges as of

09-05-2025.
Sr. [Name of RECD Applicability fori/Applicability for Certification
No. manufacturers following Range ofPhase | or Phase Il Agency
In-Use Diesel Gensetior both engines
Engines (kW)*

1 [t Benegt ~40.81-154kW  |Phase-l ICAT
~62.48 - 114.29 kW |Phase-I ICAT
~110.2-242.7kW |Phase-Il ICAT
~120.1-271.3kW |Phase-| ICAT
~ 154 - 454 kW Phase-II ICAT
~253.82-448 kW |Phase-l ICAT
~501.8 - 663 kW Phase-| ICAT
~500.3 - 797 kW Phase-I| ICAT

2 Krimovaton PR ot 41331 |phase ICAT
~75-114.7 kW Phase-l| ICAT
~114.5-2942 kW |Phase-Il ICAT
~114.9-293.9kW |Phase-| ICAT
~ 228 kW Phase-Il ARA|
~ 294 - 448 kW Phase-I ICAT
~294.5 - 448 kW Phase-II ICAT
~499.3-663.6 kW |Phase-| ICAT
~500.3 - 797 kW Phase-I| ICAT

Page 1 of 3
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Sr. |Name of RECD Applicability for Applicability for Certification
No. |manufacturers following Range of |Phase |l or Phase Il |Agency
In-Use Diesel Gensetjor both engines
Engines (kW)*
3 |Cummins Technologies |~ 119-191.1kwW  |Phase-ll ARAI
India Pvt. Ltd. ~114-183kW __ |Phase-l ARAI
~ 336 - 448 kW Phase-| ARAI
~ 346 - 458 kW Phase-Il ARAI
4 [EO Energy Pvt. Ltd. ~ 114.8 kW Phase-| ARAI
§ |Inventive Gas Equipment|~ 65 - 208.8 kW Phase-I| ICAT
~230.1-438 kW Phase-ll ICAT
6 JBDS Power Project |~ 9513_137.2kW |Phase-ll ICAT
International Pvt. Ltd.
~110.43 - 250 kW  [Phase-ll ICAT
7 |Maxmoc Motor Works ~28.7-137.2kW  |Phase-ll ICAT
India Pvt. Ltd. ~70.72-231kW  |Phase-| ICAT
~109.8 - 248.6 kW |Phase-l| ICAT
~ 250 - 454 kW Phase-ll ICAT
~253.82 - 448 kW  |Phase-| ICAT
~430.1 - 797 kW Phase-I| ICAT
8 |Novorbis Itus Pvt. Ltd. |~ 110- 188 kW Phase-| ARAI
~114 -183.8 kW Phase-I| ARAI
~ 174 - 458 kW Phase- ARAI
9 |PI Green Innovations ~ 146 - 310 kW Phase-| ARAI
e ~ 146.5 - 300 kW Phase-l| ARAI
~ 203 - 310 kW Phase-| ARAI
~ 204 - 298 kW Phase-Il ARAI
~ 204 - 300 kW Phase-ll ARAI
~ 267 - 369 kW Phase-I| ARAI
~271-379 kW Phase-| ARAI
~ 300 - 379 kW Phase-| ARAI
~ 319 - 369 kW Phase-l ARAI
~ 319 - 460 kW Phase-I| ARAI
~ 319 - 463 kW Phase-| ARAI
~ 319 - 564 kW Phase-l| ARAI
~ 319 - 569 kW Phase-| ARAI
~ 334 - 480 kW Phase-II ARAI
~ 336 - 449 kKW Phase-| ARAI
~ 475 - 797 kW Phase-| ARAI
~ 493 - 799 kW Phase-lIl ARAI
~ 520 - 799 KW Phase-I ARAI

Page 2 of 3
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Sr. Name of RECD Applicability for Applicability for  [Certification
0. manufacturers following Range of |Phase | or Phase Il |Agency
In-Use Diesel Genset/or both engines
Engines (kW)*
10 |Platino Automotive Pyt

Ltd. ~18.85-62.6 kW |Phase-ll ICAT
~62.48 - 183.0 kW |Phase-I| ICAT
~62.52 - 125 KW Phase-I| ICAT
~128.2 - 231 kW Phase-| ICAT
~ 228 kW Phase-ll ARAI
~ 228 - 250.7 kW Phase-I| ARAI
~ 256 - 438.2 kW Phase-l| ICAT
~ 256.2 - 448 kW Phase-I ICAT
~ 478.1 - 664 kW Phase-I ICAT
~480.7 - 797 kW Phase-l ICAT

11 [Saranya Swachhvayu
Bot. 14 YU 1~4304-797kW  |Phase-ll ICAT
12 |Vasthi Instruments Pvt.

Ltd. ~40.1-137.2 kW Phase-ll ICAT
~110.6 - 249.4 kW |Phase-l| ICAT
~ 300 - 797 kW Phase-I| ICAT

* During Type Approval testing, the RECD + Engines combination are tested for mechanical
gross power in kW as per the System & Procedure Document. Corresponding kVA rating shall
be checked and verified with data plates affixed on in-use engines as well as DG sets for the
correctness.

ARAI- The Automotive Research Association of India, Pune, Maharashtra
ICAT- International Centre for Automotive Technology, Manesar, Haryana

Phase | - Genset engine complying emission norms as specified in GSR 371 (E) dated
17.05.2002

Phase Il - Genset engine complying emission norms as specified in GSR 771 (E) dated
11.12.2013 as amended

Page 3 of 3
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] - DELHI POLLUTION CONTROL COMMITTEE

¥
oo DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \\"; hFE
| & |3 FLOOR, BLOCK.1. DMRG Iy PARK, SHASTRI PARK DELHI110083 | \§/ ki1
! DPCC visit us at : J1py/dpce.dethigovt.aie.in Y s

F.No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM—76/DG/203-5? Date: JZ/H /lé

To,

The Chairman,

Housing & Urban Development
Corporation Ltd.,

Core-7A, HUDCO Bhawan,
India Habitat Centre,

Lodhi Road, New Delhi-110003

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
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emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 16,

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution

Control Committee.
Yours sincerely,

mat

SEE, CMC-VI
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s DELHI POLLUTION CONTROL COMMITTEE “ '
% DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \é I.IFE
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3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 | |
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F. No. DPCC/J023/21/2025-CMC1/ E-289766/CAQM-76/DG [ 218-{! Date: | 3/@/26

To,

The Secretary,

Ministry of Power,

Shram Shakti Bhawan

Rafi Marg, New Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribped emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units includin'g Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance

report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,
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DELHI POLLUTION CONTROL COMMITTEE ﬂ 3

DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \& I_IFE

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110052 \ el
visit us at : http:/dpec.deihigovi.nic.in \ %ﬁ%u

F. No. DPCC/J023/21/2025-CMC1/ E —289766/CAQM—76/DG/2 12-12 Date: 1'3‘1-(\2'(

To,

The Chairman,

Ministry of Railways, Room No. 236,
Railway Board Rallwaﬁ]Bhawan,
Raisina Road, New Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

\

M.S \Rawat
SEE, CMG-VI




520

By Speed Post/E-mail

— DELHI POLLUTICN CONTROL COMMITTEE AT
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG 12]"1’!5 Date: \?\HXZQ

To,

The Secretary,
Department of Training and Technical Education,

Muni Maya Ram Marg,
Pitampura, Delhi-110034
Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpeb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

10
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DELHI POLLUTION CONTROL COMMITTEE | ‘ ' ;
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F. No. DPCC/J023/21/2025-CMC1/ E-289766/CAQM-76/DG ].2\6.-\'4 Date:l'B\“”*\1 &

To,

The Secretary,
Department of Telecommunications, GOI,

Sanchar Bhawan, 20, Ashoka Road,
New Delhi — 110001
Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 30.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
29 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

10




524

By Speed Post/E-mail
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To,

The Principal Secretary,
Health & Family Welfare, GNCTD

9th Level, A- wing,

Delhi Secretariat. |I.P. Estate,

New Delhi-110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for

emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI

10
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Z— | DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) .'; hFE
| &gF | 3rd FLOOR, BLOCK 1, DMRC IT PARK, SHASTRI PARK DELHI-110083 | 3
| DPCC visit us at : http; dpee.dethigovt.nic.in \ :Q' =

|
t

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG \m-)i Date:\'.%\U\\lé
To,

The Director General,

Directorate of General Health Services,
GNCTD, F-17, Karkardooma,
Delhi-110032

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
29 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2 The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW. Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG‘|222.~23 Date: \'S\L{\Q-C

To,

The Secretary, GAD,

GNCTD, 2nd Level, 'A- wing’,

Delhi Secretariat, I.P. Estate,

New Delhi-110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any te the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

108




530

By Speed Post/E-mail

— DELHI POLLUTION CONTROL COMMITTEE AL
=— DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) s"; IJFE
%§§F | 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 -

DPCC visit us at : Ritp; /dpce.dethigovt.nic.in N

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG 12114 -25 Date: B\W\LC
To,

The Secretary,
Department of Education
GNCTD, Delhi Secretariat,
9th Level, B- wing,

Delhi Secretariat,

New Delhi- 110002

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for

emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI
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— DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) ~.; l_lFE
¥qgF | 3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 | ()

DPCC visit us at : jup;rdpec.delhigovi.nic.in ‘J ok
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To,

The CEO,

Delhi Jal Board
Jhandewalan, Karol Bagh,
New Delhi- 110005

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2 The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for

emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,
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To,

The Chairman,

DTC, DTC Headquarters,

|.P. Estate, New Delhi - 110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
29 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4 Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S.! Rawat
SEE, CME-Vi

11




536

By Speed Post/E-mail

o DELHI POLLUTION CONTROL COMMITTEE \H '
e DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHID '\.} I-IFE
i W ard FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110083 | S b
LD PCC visit us at : hitp; dpgec.delhigovt.nic.in MU ineret

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG\1‘su—3\ Date: \'é\k\\lé
To,

The Secretary,

Directorate of Higher Education GNCTD,
BTE Complex, Muni Maya Ram Marg,
Pitampura, Delhi- 110034

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW. Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise _and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMCVI
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To,

The Managing Director,

DSIIDC, N Block, Bombay Life Building,
Cannaught Circus, New Delhi- 110001

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW. No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI
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To,

The Vice President,
DIMTS, (Delhi Integgated Multi-Modal Transit System Ltd.)

8th Floor, Block-l, Delhi Technology Park,
Shatsri Park, Delhi-110053
Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference; DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

12L
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To,

The Director General,

CPWD, Nirman Bhawan

New Delhi-110011

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2 The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4 Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

2. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,
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To,

The Managing Director,

NCRTC, Gati Shakti Bhawan,

INA, New Delhi-110023

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,
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DELHI POLLUTION CONTROL COMMITTEE I 1'rr
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \V) hFE
w i

gl

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053
DPCC visit us at : hitpi/dpce.delhigovt.nic.in

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG Illlo-lﬂ Date: {3/4/&6

To,

The Director,

Delhi Fire Services, GNCTD,

Delhi Fire Service headquarters,

Cannaught Lane Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.
Yours sincerely,

M.S. Rawat
SEE, CMCwI

12
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— DELHI POLLUTION CONTROL COMMITTEE T,
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DPCC visit us at : jttp:/dpce.delhigove.nic.in Y s

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76IDG\1L{2—QS Date: \3\'*\\2(-
To,

The Secretary,
Ministry of Civil Aviation,
Rajiv Gandhi Bhawan,

Block B, Safdurjung Airport Area,
New Delhi-110003

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

SirlMadam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited C/AQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassics etc. under your
jurisdiction are required to replace the non-compliant DS Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sats. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Conpetent Authorily, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI

8
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DELHI POLLUTION CONTROL COMMITTEE ‘! t
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \é hFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 w ekl

visit us at : http:/dpec.delhigovt.nic.in

F. No. DPCC/J023/21/2025-CMC1/ E - 289766.’CAQM-76/DG\1MH;HSDate: \'s\k\\lé;
To,

The Executive Director
Reserve Bank of India
Parliament Street, New Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during

periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise _and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI

13
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DELHI POLLUTION CONTROL COMMITTEE

'
s DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) i\‘,l lFE
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/0AQM-76/DG]2&(~\\1 Date: \3\\\).(,
To,

The Commissioner,

Development Department, GNCTD,
5/9 Under Hill Road,

Civil Lines, Delhi-110054

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipuiated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.
Yours sincerely,

M

M.S. Rawat
SEE, CMC-VI

13
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v DELHI POLLUTION CONTROL COMMITTEE L
P DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) s.’; IJFE
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG llL{ 2-49 Date: \Z\H\lﬁa
To,

The Commissioner,

Transport Department,

5/9 Under Hill Road,

Civil Lines, Delhi-110054

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise _and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or instélled with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI

13
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s DELHI POLLUTION CONTROL COMMITTEE ‘l '
o DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) % LIFE
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG ZZEa—Q Date: }3/u (J_C
To,

The Divisional Commissioner,

Office of Divisional Commissioner, GNCTD

5, Sham Nath Marg,

Delhi-110054

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW. No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.
Yours sincerely,

13
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— DELHI POLLUTION CONTROL COMMITTEE
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F. No. DPCC/J023/21/2025-CMC1/ E -289766/CAQM-76/DG ‘.252.‘5? Date: I?/’-i bé

To,

The Principal Secretary
Public Works Department (PWD),

3rd level, Delhi Secretariat,
I.P. Estate, New Delhi-110002
Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025
Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regardmg regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of resfrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpeb.nic.in/Noise and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

=

M.S. Rawat
SEE, CMC-VI
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DELHI POLLUTION CONTROL COMMITTEE AT
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F. No. DPCC/J023/21/2025-CMC/ E - 289766/CAQM-76/DG |254-55 Date: 12[u[2¢
To,

The Commissioner,

Department of Industries, GNCTD,
419, FIE, Udyog Sadan,
Patparganj Industrial Area,
Delhi-110092

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.
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4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD_Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

SEE, CMC-VI
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG /25,/-5? Date: /3/2—/ /24
To,

The Chairman,
NHAI, G-5 & 6, Sector-10,
Dwarka, New Delhi-110075

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control

141




563

device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.
Yours sincerely,

14L
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F.No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG /),525’ <47 Date: ! Sf 1 /2'5
To,

The Principal Secretary,

Irrigation & Flood Control Department,
L.M. Bund Office Complex,
Patparganj Industrial Area,

Shastri Nagar, Delhi-110031

Subject: Compliance of Directions of CAQM regarding DG Sets.
Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22 02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2 The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

143




565

4. Portable DG Sets less than 19 kW: No specific means of emission control
device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpeb.nic.in/Noise_and Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI
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To,

The Principal Secretary,
Urban Development Department, GNCTD

9th & 10th Level, Delhi Secretariat,
I.P. Estate, New Delhi-110002
Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025

Sir/Madam,

This has reference to CAQM Direction No. 76 dated 29.09.2023, amendment
dated 22.02.2024 and 11.12.2024 regarding regulated use of DG Sets.

The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi.

The brief of the Direction is given below:

1. The DG Set Capacity > 800 kW: Install any air pollution control mechanism
strictly subject to compliance of the prescribed emission standards for this
category as given in CAQM Direction 76.

2. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

3. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

4. Portable DG Sets less than 19 kW: No specific means of emission control
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device required. No restrictions during the periods, other than restrictions
under GRAP. Not to be generally permitted during periods of restriction under
GRAP. These shall, however, be permitted even during periods under GRAP
only for emergency services as stipulated in Direction No. 76.

5. No specific emission control required: Power generating Sets of all
capacities running on LPG/ Natural Gas/Butane/Propane/Butane or Gensets
of all capacities up to 800 kW to standards as per MoEFCC notification No.
GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even during
periods of restrictions under GRAP List of CPCB certified vendors for
installation of RECD is available at the website of CPCB:
https://cpcb.nic.in/Noise_and_Gensets/List RECD Vendors.pdf.

DPCC had earlier issued a letter dated 26.10.2025 in this regard.

It is therefore once again requested to issue suitable instructions to the
concerned to ensure compliance of above cited CAQM Direction and use only
compliant DG Sets. All units including Industrial, Commercial, Residential,
Office establishments, Banks, Mobile Tower Buildings, Health Care Facilities,
Railway Stations, Metro Stations, Bus Terminals, Embassies etc. under your
jurisdiction are required to replace the non-compliant DG Sets with the
compliant DG Sets or convert to Dual fuel mode or installed with RECD, as
applicable, to control air pollution due to operation of DG sets. A compliance
report if any to the aforesaid, shall be highly appreciable.

This is being issued with the approval of Competent Authority, Delhi Pollution
Control Committee.

Yours sincerely,

SEE, CMC-VI

N
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To,

The Vice Chairman,
DDA Vikas Sadan, B-
Block, 1st Floor, INA,
New Delhi-110023

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

i. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
/Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-I

148




149
570 By Speed Post/E-mail

DELHI POLLUTION CONTROL COMMITTEE } M
DEPARTMENT OF ENVIRONMENTAL, (GOVT, OF NCT OF DELHI) \V} '_IFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 W ety
W Zoworan

DPCC visit us at : http:/dpce.delhigovt.nic.in

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-761DGZZ¢§‘{'{§ Date: /3/4’/)6
To,

The Commissioner, MCD,

Dr. Shyama Prasad Mukherjee Civic Centre, Located
at 11 Minto Road,

Delhi-110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

ii. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as perMoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- Nd restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
[Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

15_L)
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG/244~4; Date: }3/41/%
To,

The Chairman, NDMC,

3™ Fioor, 419, FIE,

Udyog Sadan, Palika
Kendra, Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

ii. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

iii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
[Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMC-VI
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To,

The CEO,
Delhi Cantonment Board,

Office of Delhi Cantonment Board,
Sadar Bazar, Delhi Cantt- 110010

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

i. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission conthaélired: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
/Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

M.S. Rawat
SEE, CMG-VI
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F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG/2—?’0’7/Date: 13/’4/24
To,

The Managing Director,

DMRC Metro Bhawan, 13,

Fire Brigade Lawn,

Barakhamba Road, New Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

I. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

ii. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- Nc restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4,

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
/Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

M. wat
SEE, CMG-VI

15
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DPCC

DELHI POLLUTION CONTROL COMMITTEE ‘ 1
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) % I.IFE
3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053 \’ o
MY Secece

visit ns at : hittp:/dpcc.dethigovi.nic.in

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG/,2—72—?3' Date: IS’/éf/}g

To,

The Commissioner,

Delhi Police,

Delhi Police Head Quarters,
Jaisingh Road,

New Delhi-110001

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG

Sets.

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM

Direction 76.

The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated

in Direction No. 76.

157




579

v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
{Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Seft(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

M.S.'Rawat
SEE, CMCWI

15
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DELHI POLLUTION CONTROL COMMITTEE '
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) \% ll FE
N i

gl

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-110053
DPCC visit us at : hitp:/dpec.delhigovt.nic.in

F. No. DPCC/J023/21/2025-CMC1/ E - 289766/CAQM-76/DG ]27‘1“7;Date: lf/‘fﬁé
To,

The CEO, DUSIB,
GNCTD,

Punarwas, |.P. Estate,
New Delhi - 110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets. ‘

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM -
Direction 76.

i. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as perMoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
/Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

I am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halis, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,

16
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DELHI POLLUTION CONTROL COMMITTEE !; iy
DEPARTMENT OF ENVIRONMENTAL, (GOVT. OF NCT OF DELHI) QP I_IFE
VS

3rd FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELHI-1 10053

DPCC visit us at : htip://dpec.delhigovt.nic.in : :”“

F. No. DPCC/J023/21/2025-CMC1/ E-289766/CAQM-76/D9£ on 7)Date: T /Olf/ a2
To,

The Principal Secretary
Public Works Department (PWD),

3rd level, Delhi Secretariate,
I.P. Estate, New Delhi-110002

Subject: Compliance of Directions of CAQM regarding DG Sets.

Reference: DPCC letter dated 26.10.2025 regarding DG Sets.
Sir/Madam,

This has reference to DPCC letter dated 26.10.2025 regarding compliance of the
CAQM Direction No. 76 dated 29.09.2023 as amended for regulated use of DG
Sets. .

2. You are well aware that Delhi faces grave air pollution particularly in the
winter season and the level of pollutants goes much beyond the prescribed
standards for Ambient Air Quality.

3. The Commission for Air Quality Management in NCR and adjoining areas
(CAQM) has issued Direction No. 76 dated 29.09.2023, amendment dated
22.02.2024 and 11.12.2024 regarding regulated use of DG Sets for abating air
pollution in Delhi. The brief of the directions is reproduced as below:

i. The DG Set Capacity > 800 kW: Install any air pollution control
mechanism strictly subject to compliance of the prescribed
emission standards for this category as given in CAQM
Direction 76.

i. The DG Set capacity from 41 kW to less than 800 kW: Install Dual fuel
mode OR Retro-fitted Emission Control Device through CPCB certified
vendors/agencies.

ii. The DG Set Capacity from 19 kW to less than 41 kW: Install Dual Fuel
Mode kit. DG Sets not working in a dual fuel mode, only owing to non-
availability of gas infrastructure and supply, shall be permitted only for
emergency services as stipulated in Direction No. 76.

iv. Portable DG Sets less than 19 kW: No specific means of emission
control device required. No restrictions during the periods, other than
restrictions under GRAP. Not to be generally permitted during periods
of restriction under GRAP. These shall, however, be permitted even
during periods under GRAP only for emergency services as stipulated
in Direction No. 76.
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v. No specific emission control required: Power generating Sets of
all  capacities running on LPG/ Natural
Gas/Butane/Propane/Butane or Gensets of all capacities up to
800 kW to standards as per MoEFCC
notification No. GSR 804(E) dated 03.11.2022.

NOTE- No restrictions shall apply on the compliant DG Sets even
during periods of restrictions under GRAP

4.

List of CPCB certified vendors for installation of RECD is available at the
website of CPCB.

Therefore suitable instructions be issued to the Concerned Operator
/Coordinator / Care taker of Community Centers/Halls, Commercial
establishments/Banquet halls, Open grounds etc. under your jurisdiction meant
for various functions i.e. marriages, fairs & other events to ensure compliance
of above cited CAQM Direction and use only compliant DG Set(s), whether
operated by you or through vendors.

It shall also be ensured that in case of rented DG Set(s), only compliant DG
sets be used and proper orders/directions be issued to such vendors/ DG set
users before allowing such functions.

| am also directed to request you to provide the list of all such community
Centers/Halls, Commercial establishments/Banquet halls, Open grounds etc.
meant for various functions i.e. marriage, fair & other events under your
jurisdiction so that this office can monitor the use of compliant DG sets only.
Further, copies of all permissions issued for letting these permission to be used
for any function / programme should be endorsed to the DPCC for ensuring
effective action on non-complying DG sets.

For the aforesaid, no compliance report has been received in this office so far.
It is therefore again requested to send the compliance report as aforesaid.

An early reply shall be highly appreciable. This is being issued with the approval of
Competent Authority, Delhi Pollution Control Committee.

Yours sincerely,
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Hazed and confused: Ghaziabad
tops India’s most polluted list

Jasjeev Gandhiok
and Maria Khan

htreporters@hindustantimes.com

NEW DELHI/NOIDA: An all-too-fa-
miliar haze has returned to the
National Capital Region (NCR) on
Thursday, cloaking Delhi and its
suburbs in a blanket of pollution
even before Diwali’s firecracker
emissions compound the crisis.

Data from the Central Pollution
Control Board's Thursday bulletin
delivered a stark reality check: the
top eight most polluted cities in
Indiawereall in the NCR, painting
agrim picture of what lies ahead
as temperatures drop and meteor-
ological conditions turn unfavour-
able in coming weeks.

Ghaziabad gained the notori-
ous distinction of being India’s
most polluted town on Thursday,
topped the list with an Air Qual-
ity Index (AQI) of 307 - catego-
rised as “very poor.” Ballabhgarh,
near Faridabad, followed with
296, Noida with 288, Bhiwadi at
277,and Greater Noida with 272.
Gurugram recorded 260, while
Delhi was seventh with an AQI of
245 - its worst reading of the sea-
son so far.

On Wednesday, Noida's air was
the foulest in the country, touch-
ing 318 in the “very poor” range.
Data from multiple monitoring
stations in Ghaziabad showed the

India's 10 most polluted cities on Thursday :

AQI B Good 0-50 MM Satisfactory 51100 [IModerate 101-200 [ Poor 201300 I Very Poor 300-400 Il Severe 401-500

RANK dTY

© Ghaziabad [TV
© Ballabhgarh 296
© Noida 288
@ Bhiwadi 277
© Greater Noida 272
@ Gurugram 260
© Delhi 245
© Hapur 236

© Bhopal 233
‘@ Hanumangarh | 229

city blanketed by consistent pollu-
tion — Loni recorded an AQI of
339, while Indirapuram and Vas-
undhara were at 305.

In Delhi, five of 39 mommnng
stations were in the “very poor”
bracket- Anand Vihar (360) was
the worst, followed by Wazirpur
(352). Noida’s Sector 125, home to
several construction sites and
office complexes, touched 344.

Experts said the current condi-

tions are being fuelled by meteor-
i human f; s-call

cracker emissions will only

winds, a gradual drop in night-
time temperatures, and traffic
congestion that traps pollutants
near the surface. “Winds are
becoming calm at night, and tem-
peratures are dipping, leading to
accumulation of pollutants,” said
Mahesh Palawat, vice presidentat
Skymet. “These conditions will
persist through Diwali, so fire-

worsen

IMD said that haze is expected
over the next two days, with smog
likely to set in over the region by
Sunday. The minimum tempera-
ture in Delhi dropped to 181°C on
Thursday, the lowest this season,
and is forecast to fall further to
17°C on Friday. “As the air cools,
pollutants get trapped near the
surface. If wind speed remains

low, dispersion becomes very dif-
ficult,” said a senior IMD scientist.
Forecasts by the Air Quality
Early Warning System (AQEWS),
under the Union ministry of earth
sciences, predict that Delhi’s air
will deteriorate further. “Air qual-
ity is likely to remain in the ‘poor’
range till October 19 and slip into
“very poor’ by October 20 and 21.”
The Decision Support System
(DSS), another model, showed that
stubble burning’s contribution to
Delhi’s PM2.5 was around 0.76%
on Thursday -up from 0.2% a day
earlier - and is forecast to rise to
nearly 6.5% by the weekend as
northwesterly winds bring smoke
from Punjab and Haryana.
Residents said the change is
already palpable. “The evenings
arecooler, but there’s a haze that
stings your eyes,” said Nidhi
Singh, a resident of Sector 46,
Noida. “You can tell winter pollu-
tion has arrived - we haven'teven
reached Diwali yet.”
Experts warn that such actions
only scratch the surface. “This isa
yearly phenomenon driven pri-

2.5¢r lost' in fire at Gzb
house ahead of wedding

Arun Singh
arun singh@hindustantimes.com

GHAZIABAD: A fire engulfed a
three-storey house in Ghazia-
bad's Pratap Vihar early Thurs-
day, with five fire tenders taking
nearly two-and-a-half hours to
bring it under control, officials
said. All10 members of the fam-
ily managed to escape safely.

Residents of the gutted
house, who were set to host a
wedding in 10 days, claimed that
they suffered a loss of around
2.5 crore as their entire house,
all cash and jewellery and other
valuables were charred in the
fire, which is believed to have
been sparked by a short circuit
in an electricity board near the
entrance gate.

The family later alleged that
the fire tenders reached the
scene an hour after they alerted
the fire department.

Fire officials, however,
rejected the allegation and said
that the fire control room was
informed at 5.53am in Sector 11,

The charred building in
Pratap Vihar, Sector 11. HT PHOTO

and the five fire tenders reached
the incident site within 15 min-
utes.

Shivam Bhadoriya, the house
owner who runs a food supple-
ment business, told HT,
“Around 5.45am, my younger
brother Himanshu Bhadoriya
woke up and reached the
ground floor of the house and
noticed a fire near the electricity
board. He immediately alerted

us, and we informed fire depart-
ment on the emergency helpline
number while trying to control
the blaze ourselves. By the time
fire tenders reached, the fire
had spread to the first floor.”

“We only found half-burnt
cash in our almirah. All the jew-
ellery is gone. Everything,
including our five to six mobile
phones are lost. Now, we are
looking for a rental flat to stay
in. After the fire broke out, my
family rushed out without wait-
ing to collect their mobile
phones or valuables,” Bhadoriya
added.

The fire department, how-
ever, said the family delayed in
alerting the fire department.

“It has come to fore that a
local milk seller spotted the fire
first. He and locals gathered and
shouted from outside the gates
toalert the family. The fire con-
trol room received the informa-
tion at 5.53am, and our fire
es reached within 15 min-
said Ghaziabad’s chief fire
officer (CFO) Rahul Pal.

marily by " said Sunil
Dabhiya, founder of the think-tank
Envirocatalysts. “But the real issue
lies in unchecked emissions from
vehicles, industries, and waste
burning. Unless those are cur-
tailed, no amount of sprinkling
will make a visible difference.”

After trade show, Noida Haat
hosts mela to aid local sellers

Maria Khan
maria khan@hindustantimes.com

NOIDA: Driven by the success of
the 4th UP International Trade
Show held last month in Greater
Noida, a “Swadeshi Mela” is
being organised in Gautam Budh
Nagar as part of the state govern-
ment’s broad initiative to extend
the model to all 75 districts.
Visiting the ‘UP Trade Show —
Swadeshi Mela 2025 being held
from October 9 to 18 at Noida
Haat, Sector 33A, the state’s
micro, small & enterprises
(MSME) minister Rakesh Sachan
on Thursday stressed on lending
support to local industries, espe-

cially during this Diwali season,
by preferring “Swadeshi” (indig-
enous) products and helping the
state’s micro and small units
grow.

He said that buying from local
vendors also enables consumers
to benefit from GST savings
while and supports employment
within communities. “The crea-
tivity of Uttar Pradesh’s artisans
is our real identity. Our swadeshi
products are now making a
mark in global markets as well.”

He said the initiative aligns
with the Centre’s “Atmanirbhar
Bharat” (self-reliant India) and
the developed India vision.

He appreciated the creativity

and skill of Uttar Pradesh’s arti-
sans, calling them “the identity
of the state”. To be sure, the 2025
edition of the international trade
show was inaugurated last
month by Prime Minister Naren-
dra Modi.

Building on its momentum,
UP is now holding district-level
“Swadeshi Melas” to give smaller
businesses direct access to local
consumers.

The event is a boost to the
state’s “Vocal for Local” drive,
aiming to shift consumer behav-
iour towards homegrown prod-
ucts and reduce dependence on
goods from outside the state,
said organisers.

Asmita Seth
asmita.seth@hindustantimes.com

NOIDA: Four men were arrested
in Noida on Thursday for alleg-
edly tampering with ATMs and
fraudulently swapping cards
across the National Capital
Region, police said, adding that
67 ATM cards and four knives
were recovered from them.

Police identified the accused
as Pankaj Kumar, 41, Dharmen-
dra, 32, Navlesh Singh, 39, and
Gopal, 25—all residents of Bihar
currently living in Phase 2,
Noida.

The arrests, made through
electronic surveillance, followed
a complaint lodged at Phase 3

4 arrested for duping
ATM visitors in NCR

police station by a Mamura resi-
dent who said a fraudster
swapped his debit card at a
Noida ATM and withdrew
350,000.

“The suspects used to tape the
cash dispensing slot before any-
one entered the ATM. When
users faced trouble withdrawing
money, a gang member would
“help’ them, swap their card, and
note down the PIN,” police said.
“The FIR filed on October 14 led
to this operation. We are identi-
fying other victims,” said Phase 3
SHO Dhruv Bhuran Dubey.

The men have been booked
under relevant sections of the
Bharatiya Nyaya Sanhita and the
Arms Act for theft and cheating.

{ PUNJABI BAGH }

Man dragged 50m by
speeding truck, dies

Karn Pratap Singh
karn.singh@hindustantimes.com

NEW DELHI: A 42-year-old
motorcyclist was killed after
being hitand dragged for nearly
50 metres by a truck that was
allegedly speeding in west
Delhi’s Punjabi Bagh late Tues-
day night, police s:

The victim, identified as Mith-
lesh Kumar Thakur, worked as a
driver for a private firm that
dealt in machinery tools export,
police said. The truck driver,
Kamal Kumar, originally from
Muzaffarpur in Bihar, allegedly
tried to flee, but was forced to
stop when the motorcycle got
lodged under the truck’s fuel
tank, according to police offi-
cers. Locals and passersby
caught him and handed him
over to the police, officers said.

An FIR was registered at the
Punjabi Bagh police station on
‘Wednesday under sections 281

and 106 of BNS for rash and neg-
ligent driving causing death, the
officer cited above said.

“At11.46 pm on Tuesday, we
received a call about an acci-
dent on Vashisht Kumar Gulla
Marg leading to the Ring Road.
The caller said a motorcyclist
had been hit by a truck and was
badly injured, and that the
driver had been caughl by the
public,” said a senior officer.

A police team reached
Acharya Bhikshu Hospital,
where doctors declared Thakur
“brought dead”.

His family was later informed
about the fatal crash. According
to Thakur’s relative, Parvesh
Kumar Jha, the victim was
returning home to Rohini Sec-
tor-7 when the accident
occurred. “The truck driver did
not stop after hitting the motor-
cycle,” Jha said. Thakur is sur-
vived by his wife and two chil-
dren, aged 17 and 13.

MINOR SENDS

BOMB THREAT TO
HIS OWN SCHOOL
TO 'CANCEL EXAM

HT Correspondent
htreporters@hindustantimes.com

NEW DELHI: A private school in
West Delhi’s Paschim Vihar on
Thursday received an email
threatening to blow up the insti-
tution’s premises, police said.

The email, cops said, was
sent by a minor student from
the same school, who report-
edly “did not want to sit for an
exam and wished for a holiday.”

Police were informed about
the email by Vishal Bharti Pub-
lic School on Thursday.

An officer said: “Standard
protocols were followed and
bomb detection and anti-sabo-
tage teams were dispatched. A
cyber team also visited the
school and inspected the email.
The threat was later declared a
hoax and a case was registered.”

“Further analysis led to the
details of the device and connec-
tion used, leading to the minor
studying in the same school.”

DELHI POLLUTION CONTROL COMMITTEE &2

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

3rd FLOOR, Block-1, DMRC IT Park, Shastri Park, Delhi- 110053
Official website: http://dpcc.delhigovt.nic.in
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For awareness of DG Set users to ensure compliance of CAQM — nmd ey
. . sk
Direction No. 76 dated 29.09.2023 as amended to date
Regarding regulated use of DG sets the Commission has issued a Dlrectmn No. 76 dated 29.09.2023 and amendment to date, for adopting [N L i ] U i
the following schedule for all sectors in NCR including i ial and Office etc.:
ear 253 Wiy mnd remgfbenn o B
1 o | e D 00 e
N System to be adopted for .
S.No. Capacity Range of DG sets ‘control of emissions Regulations for use
Power generating sets of all capacities running o No restrictions (Even during L PWD ek pibates of wds @ B W b by Pabn Sebar 1RL
1 |on LPG/ Natural Gas/ Biogas/ Propane/Butane one: periods under GRAP) Pk o e o (s g o i i Pt kg g il e i e e Comn
b et s rame i e o L oy ot e . ot vl Bk
Power generating sets of all capacities ] .;: u-um:':}nm:’L 5 pauhnln r_dunlll!l 8 e e
up to 800 kW to standards as per None No restrictions. (Even during vy
2 MOEFCC notification No. GSR 804(E) periods under GRAP) A
dated 03.11.2022 Frisuioncions . brah o bonder e w9 i e o e s e Pk
Any erlnlsslon control mechamsn? e S P (52, Skghy
strictly subject to compliance of No restrictions (Even during B  Exgior el g Exgrve
3 800 kW and above the prescribed emission standards periods under GRAP) Pl i PR \indiad Gk AT}
for this category. [ praseeey
Dual fuel mode - — v ¥
4 R ezl No restrictions (Even during A e (i moes _— k
Ofesssiant Retro-fitted ECDs through periods under GRAP) Website: www. pgovicin i
certified vendors / agencies
No restrictions (Even during periods under GRAP) DG
5 B o1 han 41 KW oy NN Sets not working in a dual fuel mode, only owing to non- e o R s Y TENDER NOTICE b
availability of gas infrastructure and suply, S [NAWE O AW OF WORK GFENING DAE [ AWOUNTEWD [ WEGSTEor [ NODRL o e/
shall be permitted only for emergency services. No. NOTICE TENDER CLOSING DATE |  (APPROX.) | THE BORRD
No restrictions during the periods, other than T o 3 P
Presently no specific means of | restrictions under GRAP. Not to be generally permitted CRATED PR UL [ATOUATED LR 0 N Il IR
6 Portable DG sets (below 19 kW) them”:'o" C°;‘”°| arivavallableflgG hdurmg pgrlods of resdtrlctlondunder GRAZ The;e shall, [HOSPITAL PANCHKULA OF HEALTH DEPARTVENT]
S CESROIVACaREC o [epie O owever, be peqgirted(EreplCURDRIBRIOCS under GRAP 7 [FARVANANEDCAL [NOTIGE TWVITIVG TENDER FOR THE_SUPPLY| 15.10207 X el | 8929790529
only for emergency services. FERVGES Corvcmaon [TLLATO D MBSO O o G832 | 1o | "o [supmanond
CIATED PAISHRULA A1) 1L UBE 2‘&%%5’“'2» AGAINST 2YoATS @gmailoon
*Standards for stack emissions for 800 kW and above capacity DG sets
TI02005 e[ vwmhmed | G020200820
0611205 | 25000000 | ogin
. o agmailcon
S.No. P A,
FGFURTHER INFORMATION KINOLY VI Yo, Ao A A 0L o WA SR
| PM (at15% 02) [ 50 mg/Nm3 RO No. 1372026/60/39552111917
I Nox (at 15% 02) | 650 mg/Nm3
€O (at 15% 02)
" 100 mg/ Nm3 Name of Work Bid Submission | Opening Technical
Schedule (Online)| Bid (Online)
Minimum 30 meters OR minimum 6 meters above the height of the building where DG set is installed, whichever is higher. E _MCPH Division No. 3
v DG Stack height | For example, if the building height where such DG set is installed is 20 meters, minimum stack height for DG set 'sion No.
should be 30 meters from ground level; While, if the building height itself is 27 meters, the minimum stack height 1. | Supplying of Canal water to boosting station at village Khuda
for the DG set should be 33 meters from the ground level. Alisher from Water Works Sector-12, Chandigarh (Ch to : 17102025 | 30-10-2025
1 AMRUT 2.0) To 30-10-2025 a
" o . 5 L Est. Cost: Rs. 7,00,99,239/- EMD:Rs.14,01,985/- | upto 01:00PM.| 03,00 PM.
1A All the stakeholders are requested to ensure compliance of above said directions, to avoid penal action. Tender Fee : Rs.5,000/ TimeLi Months
All the stakeholders are directed to remove Scrapped, Disconnected, Defunct, Not in use DG sets from their premises. Noto - 1) Tonder v detaied o and condiion ¢ bt —

or etenders.chd.nic.in EXECUTIVE ENGINEER

M.C.P.H. Division No.3, Chandigarh
POLLUTION CONTROL COMMITTEE On 1070772026 10:39 AM
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